IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BERCH HYDERABAD

0.A.. NO. 1129 of 1994,

! Dated: 20.4.1595.

datueen
Sahukari Narayana Rag. f :.j Applicant
‘ And

1. The Senior Sugﬁrintandant,-Telngraphic Traffic Division,

Visakhapatnam. ‘
2. The Daputy managmr,(ﬁdmn.) A,P,Telocommunications, Hyderabad,
3. Tha Chief Génmral Man?gﬂr, Telecommunications, A.P,Hyderabad.
4. Ths Deputy Director General (Staf?) Department of Telecommu-

Counsel for the Applicant

nications, (Telecem Commission) Sanchar Bhavan, New Delhi-i.
Respandents

‘ L I 4

ari. M.Keshava Rae

Counsel for ths ?hspgndeAta : Sri, N.R,Devaraj, Sr. CGSC.

i
|

|

CORAM:

Hon'bhle ml. A.B,Gorthi, Administretive Member

Contd:...2/=



amanating~ prom the Tribunals the respondents did not judiciously

', ;6.‘5"'\;':4
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0.A. 1129/94. Dt, of Decision : 20-04-55.

ORDER

§ As per Hon'ble Shri A.B. Gorthi, Member (Admn.) 1

The applicant i® the son of Late Shri S. Sysm

Sundara Reo, who while uarkiﬁg as Telegraphman 4, Srikakulam
gxpired on 23-04-1990. Seeking a direction to the respondents
to give him appointment on compassionate ground,nthe applicant
hed esarlier approached the Tribunal with ua.na.fhglsaa The

said DA ,as disposed of on 11-11-1993 with & direction to the
respondents to re-consider the cagse of the spplicent for appoint-
ment on compassionate grounds keeping in vieu the observations
made in the said judgement, Ths present griQVana of the

applicent is.that notwithstanding such pategorical directions

-~

‘iﬂ'r /H—.,.f

considergd his case for compéssionate appointmsnt.

24 In complisnge with our judgement in DA.749/93 the
casa Of the applicant is said to heve baen considered by the
Circle Selection Committes and rejescted as per memo dgt,d

08-07-1994, The said memo further states as under:- : e

"The pamily is not in indigent circumstances. Alse,
the case has bssn gxaminad ayen by the Telscom Directorate
and rejected the same vids their Lr«ND+215=604/92~STN, dated
19-8-93. A8 such this DPPice has no powers to consider

this gase at this_ngggﬂ‘. (amphasi§'supbllcd)
3e From the abovejit would ba apperent that the Circle
Salactian Committaes Uant through the formality of considering
ths cage of the applicant without any intention to axamlna the
case afrssh on merits, It seems ghet the Chief General Managsr,
Telacom is undar the impression that as the casas of tha applicant

had sarlier beesn conaidered by the Telecom Directorate and rejsctec

)
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vide wmemo dt. 1@}0841993. tﬁe office of the Chiaf General

Manager, Telescom had no powvers to consider the pcase once again,
standing |-

4o Learned/counsal for the respondents stated that the

office of the Chief General Manager, Tulauom, R.P, uas placad

in a predicament in view of tha order of ‘the Telacom Dlrscturate
|

rejecting the case of tha applicant and order of the Tribunal

_directing re-consideration 'of the case. There -should havs baen

no scope for any cun?uaion'in this regerd, In.view of our

difsctiona in tha judgamen; in DA, 749/93, even if the Telscom
Board/Directorate had not besn made & raspondsnt in OA 749/93,

it vas. zmparative}}an the part of Chiaef Genaral Manager, Talecom.

AP to bring .our djirnctians to the notice af his superior authoriticms
snd then comply with our crders not only in letter but also in
spirit, Consequently tho:Circle Selaction Committea should have,

in strict compliance with our orders dated 11-11=1993 considerad

the casae of the applicantfulih an open mind and purely on ghé

mepites of the case, diaabLsing ite mind of the earlisr order of

the Telecom Directorats réjecting the pase of bhé applicant. I;,;
should ba doné now and tﬁa case of thae spplicant placed before

the next Circle Selection Committes and we direct accordingly.

|
5, Before we partluith the case we may obserye that s
reading of the memo dated 08-07-1594 would iﬁdicaia that the -

respondent Na-a'placsd himself in the position of a congemner.
|
But keeping in view the pxplanation of Pered by Mr.N.R.Davaraj,

learned standing counsel: Por tha respondents ye accept that this

wvas & genuine miseunderstanding on the part of respongent No=3.

6, This application is ordered accmrdlngly, arter hearing

Mr. NeReDevaraj, learnsd ceunsel for the xespsﬁdants ST
I T e e

;&:gé&vt:;gdispansing with the pepquirement of filing a counter

. a?fidavit.

SN
#S]A.E.G?A 1))
embear me /Z -

Dated : Tha 20th April 1995, 4;,,_1<;ﬁ'sfja1
{Dictated in Open Court) ﬁga' C .
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IN THE CENTRAL ADMINISTRATIVE TRIBUN.L
HYDERA BAD BENCH

THE HON'BLE HRI A.U.HARIDASAN: mEm559f

-

AND

THE HQN'BLE SHRI A.B.GORTHI: MENBE#

- o
DATED___ o Gy

BRDER/JUBGMENT \. .. -~ y
M.A.NO/R.P.NC./C.R.ND,
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Admitted and Interim dirsctions
issued, :

| Al;éued;
ﬁfsposed of with directions
| Diém@ssed.
dismiésed a8 withdrawn
Dasmissed for default
'Réjected/ﬂrdered.

" wNo ordesr .as to costs,
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